
Ú
   ITEM NO.45               COURT NO.6             SECTION IX

               S U P R E M E   C O U R T   O F   I N D I A
                            RECORD OF PROCEEDINGS

   Petitions for Special Leave to Appeal (Civil) Nos.21790-21791/2008
   (Against the judgment and order dated 8.8.2008 in WP 8849/2007 and order
   dated 13.8.2008 in WP No. 3521/2008 of the High Court of Judicature at
   Bombay)

   VIDARBHA YOUTH WELFARE SOCIETY & ANR.             Petitioner(s)

                    VERSUS

   STATE OF MAHARASHTRA & ORS.                       Respondent(s)

   (With appln(s) for permission to file SLP,amendment of the
   petition,withdrawal of SLP,permission to file additional documents and
   prayer for interim relief and office report)

   W.P(C) NO. 372 of 2008

   SLP(C) NO. 22103 of 2008
   (With prayer for interim relief and office report)

   SLP(C) NO. 21788-21789 of 2008
   (With appln(s) for permission to file SLP,amendment of the
   petition,withdrawal of SLP,permission to file additional documents and
   prayer for interim relief and office report)

   SLP(C) NO. 22892 of 2008
   (With appln. for permission to file SLP and with prayer for interim
   relief and office report)

   Date: 01/03/2013 These Petitions were called on for hearing today.

   CORAM :
           HON’BLE MR. JUSTICE H.L. DATTU
           HON’BLE MR. JUSTICE RANJAN GOGOI

   For Petitioner(s)       Mr. Satyajit A. Desai, Adv.
                           Mr. Somnath Padhan, Adv.
                        Ms. Anagha S.Desai,Adv.

                        Mr. Prashant Chaudhary, Adv.

                        Ms. Shilpa Singh, Adv.
                           Mr. Vishal Saxena, Adv.

                                                                       ..2/-



                                    : 2 :

   For Respondent(s)       Mr. S. Chandra Shekhar,Adv.

                           Mr. Amitesh Kumar, Adv.
                           Mr. Ravi Kant, Adv.
                           Mr. C.D. Singh, Adv.
                        Mr. Gopal Singh,Adv.

                        Ms. Asha Gopalan Nair ,Adv

                           Mr. M.J. Paul, Adv.

              UPON hearing counsel the Court made the following
                                  O R D E R

                  Permission to file SLPs. is granted.

                  Learned counsel for the  petitioners  state  that  nothing
         survives in these petitions for  our  consideration  and  decision.
         Accordingly, the special leave petitions/writ petition are disposed
         of as having become infructuous.

         |     [ Charanjeet Kaur ]              | |       [ Vinod Kulvi ]              |
|Court Master                          | |Court Master                        |


